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CENTRALADMINIsrRATIVETRIBUNAL
ALLAHABADBENCH

ALLAHABAD

CIVIL MISC. CONTEMPTAPPLICATXONNUMBER91/2003

m
ORXGlNAL APPLICATIONNUMBER1056/ 2000

ALLAHABADTHIS THE 02nd DAY OF SEPI'EMBER.2003

HOO'BLE MR.JUSTICE R.R.K. TRIVEDI. VICE-CKAUU4\N

H<N'BLE MR. D. R. TIWARX. MEMBER(A)

Kanhaiya Lal Dbhare. son of shri lUwarit Lal
(E.D.D.A. AT B:O: Akaroo)
Di strict-Kanpur. • •••• .Applicant

(By ADvocate •• .Shri D.P. Tripathi)

VERSUS

1. Neelam srivastava P.M.G. Kanpur.

2. Neelam Srivastava officiating C.P.M.G.
Kanpur Region. KaDpur.

3. H.P. sharma C.P.M. Kanpur.

• •••• Respondents

•• shri )

ORDER

BY Hon'ble Mr. JUstice R. R. K. Trivedi. Vice-Chairman

This contempt application has been filed for punishing

the respondents for wilful disobedience of the order of this

Tribunal dated 01.05.2001 passed in O.A. No.1049 of 2000 and

other cases in the Bunch. The direction was as Wlder:-

"However. as the respondents have not given
appointment to the applicant against the
vacancies in Kanpur Head Office on the ground
of ban of the oepartment as well as Ministry of
Finance. the question of appointment of the
applican ts may be considered as per rules for
appointment. w hen such ban is lifted. The appli-
cations stand disposed of with the above direction
with no costs."

•••••2/-
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2. It is admitted fact that the ban was removedon

16.11.2000 and 09.01.2001. The applicant moved an application

on 29.05.2001. The cause of actionlCl:"oseto the applicants

whenappointment was not given to them as directed by th.1s

.Tribunal on 01.05.2001. The pezLod of limitation for filing

Contempt Application is one year. The per.1odof lim.itation

has already been expired on 29.05.2002. This applicat.1on has

been filed on 14.07.2003 which is~~~~e barred.

3. In the circWllstances. no act.1on for conmitting

the contempt applicat.1on can be taken. Accordingly. the

ContemptApplication isrejected as time barred.

shukla/-


